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CENTRAL ADMINISTRATIVE TRIBUNAL 
KOLKATA BENCH, KOLKATA

CPC/350/241/2015 
(0. A/350/305/1997)

Date of Order: 09.04.2021

Coram: Hon'ble Ms. Bidisha Banerjee, Judicial Member
Hon'ble Dr. (Ms.) Nandita Chatterjee, Administrative Member

N. Satyanarayan Murty, Son of Nagarju,
At present residing at C/o. Sri N. Mohan Rao, 
162/B, M.G. Road, Koikata - 700 007.

Applicant.
-Versus*

1. Sri Rajiv Bishnoi, General Manager, 
East Coast Railway, Bhubaneswar, 
Orissa. Pin - 751 023.

2. Sri M. Ray, Chief Personal Officer, 
East Coast Railway, Bhubaneswar, 
Orissa. Pin - 751 023.!■

3. Sri P, Kishore Babo, Chief Personal
Officer (Administration), East Coast Railway, 
Bhubaneswar, Orissa. Pin - 751 023.

■!

4. Sri S.B. Ninawe, Chief Accounts
Officer (Construction), East Coast Railway, 
Bhubaneswar, Orissa. Pin - 751 023.

r
j.(

5. Sri P. Behera, Chief Electrical
Engineer (Construction), East Coast Railway, 
DRMS Officer Complex, Dondaparthy 
Waltair Station Approach Road, 
Visakhapatnam, Pin - 530 004.4

?

6. Smt. Chandralekha Mukherjee, 
Divisional Railway Manager,
East Coast Railway, Bhubaneswar, 
Orissa. Pin - 751 023.4

•i;
7. Sri M.L. Meena, Additional Divisional 

Railway Manager, East Coast 
Railway, Bhubaneswar,
Orissa. Pin - 751 023,

i

-f

Respondents/ Contemners.

i-!
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i
For the applicant Mr. 5.K. Datta, Counsel 

Mr. A. Banerjee, Counsel

For the respondents Mr. S. Banerjee, Counsel

ORDER (ORAL)

Per: Ms. Bidisha Banerjee, Member (J):

Heard Id. counsel for both sides.

The order dated 1.9.06, passed in O.A. 305/1997 is as under:2.

In the result for the foregoing reasons and discussions made above, 
we find a lot offorce in the submission made by the learned counsel for the 
applicant. Accordingly, we set aside and quash the impugned speaking order 
dated 22-7-96 (Annexure-D) and we direct the respondents to regularize the

i

service of the applicant to the post of Supervising Mistrv from the date of his 
aopointment to the said post and fix the pay of the applicant to the post of
Supervising; Mistrv in the scale of Rs. 380-560/ Rs. 1400-2300 with i all
consequential benefits. Accordingly the OA is allowed. MA is also disposed 
of. No order as to costs."

"9.

;

Alleging disobedience of the order CPC 100/2013 was preferred.1

The direction in the CPC 100 of 2013, on 1.12.14 thus:
A !

" .id.' Counsel for the alleged contemnor submits that the
applicant has been granted all the due payments and he has accepted^ the 
same without any demur, in support thereof documents have been 
produced. I

id. Counsel for the applicant however submits that\ the 
applicant is still aggrieved as Pay Scale of Rs. 1320-2040/- has been, granted 
w.e.f. 1.1.1986 instead of Rs. 1400-2300/- as directed in O.A. and in support 
thereof a chart has been produced.

However both parties agree that there has been substantial 
compliance of the order passed by the Tribunal, hence the CPC is dropped. 
Notices issued, if any, are discharged.

With regard to the prayer seeking pay of Rs. 1400-2300/- 
w|.e./. 1.1.1986 as it seems that the applicant's claim may be a genuine^ one, 
the applicant may prefer a representation to the authorities within a week of 
receipt of this order, and the said authority upon receipt of the samel shall 
issue appropriate order granting benefits of Rs. 1400-2300/- from 1.1.1986, 
if admissible to the applicant in terms of the order passed in the O.A., within ■ 
a period of one month from the date of receipt of a copy of this order. In case

2.

:
3.

!
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the applicant is still aggrieved he shall be at liberty to revive the Contempt 
Proceedings on ora! submissions."

On 25.8.15 the following was recorded in CPC 100/13:
A

Ld. Counsel for both sides are present.

. Ld. Counsel for the respondents submits that the order passed 
in the O.A. has been fully complied with by the respondents. ;
2.

Ld. Counsel for the applicant submits that he has ho 
instructions regarding compliance of the order passed by this Tribunal.
3.

Since substantial compliance of the order has already been 
made, the CPC is dropped. Notices issued, if any, are discharged. •
4.

The letter dated 3.2.2015 issued by the Dy. Chief Electrical 
Engineer (Con.), East Coast Railway, Visakhapatnam with regard to such 
compliance with break-up of dues is taken on record."

5.

The present CPC 241/15 has been filed alleging that the

respondents/contemnors have willfully, deliberately and contumaciously 

disobeyed the irder dated 1st September, 2006 of this Hon'ble Tribunal and 

thereby deliberately committed gross violation of this Hon'ble Tribunal in the

following manner:

(a) By not directing the subordinate authorities concerned to implement 
the order of the Hon'ble Tribunal dated 1st September, 2006 in its letter 

and spirit after dismissal of the writ petition by the Hon'ble High Court 
at Calcutta in WPCT No. 201.of 2007 on 12th April, 2013 in favour of jthe 

applicant herein.

(b) By not directing the concerned Divisional Authorities to implement ^he 

order in question in its letter and spirit.

(c) By not directing to regularize the service of the applicant as Supervising
Mistry in scale of Rs. 380-560/- 1400-2300/- 9300-34800/- fromjthe 

! ! 
date of initial appointment of the applicant in terms of the order of the

Hon'ble Tribunal.

(d) By not regularizing the service of the applicant as Supervising Mistry in 

the scale of Rs. 380-560/-1400-2300/- 9300-34800/- from the date of 

initial appointment of the applicant along with consequential benefits
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in terms of the order of this Hon'ble Tribunal dated 1st September, 2006 

passed in O.A. No. 305 of 1997 and M.A. No. 418 of 2002 and 
subsequent dismissal order of the writ petition being WPCT No. 201 of 
2007 by the Hon'ble High Court at Calcutta preferred by the respondent 
Railway authorities against the said order of the Hon'ble Tribunal datecJ 
12th April, 2013.

Ld. counsel for the alleged contemnors would object on the3.

maintainability of this application and submit that,

/
i) A second CPC is not maintainable, and,

ii) while disposing of the earlier CPC No. 100/2013, this Tribunal had 

granted liberty to the applicant to prefer representation, which was not 
preferred by the applicant. i

The compliance orders dated 3.2.15 Annexure E and 23.11.15 Annexure4.

F are noted. The extracts are as under:

Ft-
-c loo or 2013/ '7 y'

03.02.2015.Dated
L/ C on/Vis K P / CP

?■ Sri N.S.N.Mui-tV,
^ Supervising Mistry, 
^•Office of SE/pwe/Con 
Vi. Visaki^a^n''-

Sud: fixation at'

.1. Han/
2. Honj'toie
3. HoiVloie

i

!:•
f

Suoervisiny M.'S'.rV- Sri N .S . N .Murty

\>ie CAT/Calcutta's or,ter nat-d '^o i a 'iS.09.20iA
CAT/Calcutta d.rcct.vus 201 A on CPC lOO of 2DJ 3
CAT/Calcutta's order daUid 0.112.20l>* or

Pay 8* payment. 01 Arv;c rsr .A.Mo 505/190?.

no?:

20 13 your pay had been fixud aV
"-fo,

TOe details are as mentioned

OrderCAT/Calcutta's 
2 2.0 8.2OlA 8* 

i:ne matter 01 
iclodiV-.q Grade Pay 
mount 'of P.S 1^.7-4,32 7/

0,8 7 . -4 o o .•
no 31309729273 on

H o r>' (31 <-As pdf 
' dTroct.lves on 

01.A.2-201d m 
28,0 30/- 1 

' and

1 9.09.2018 and 
CP (C) too of 
of Fts S'-vOO/ i n

towards a1 rears
an & 

an
w a

11.10.2018 
Si Income Tax etc

Rsofam o untwnitr.n

ded'ucSng'pF nrears, CGIS erears (-
below. ............... ,

1 ........
‘'Onduction towards.PP.arreai s ...

\~4 ' ' r OecA.ct.ion. tiov7.ardsJ7_r. .. -...
. c<3 • 1 N un:_ a m q U n_t_ cro.d itecl to_ S !3_I—./.......

IT
. io,3£&-=— •i 3^7,000/-___

8,87.86A/_„

’ 2

T
of Higo Court/Kolkava’s 

and ''Sectton-b 
pending |tjnI ore

■ above payments are of 2018

e„uli„,onStC^^^-S™'l^A.To,1 1,,-, of —.V. —
T. Hon'ble High Court/Kolkata

' However, the: 
WPCT 201

acknowledge receipt.information and pleaseV- This is for your

Dy. Chief;y-eie^|i&^g9^^^g|^'

i

P

:h
\
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•fvb:. a/Con/ VSKP/CP-C WO cf ?.01 3/^
kr- '

Dated 23.11.2015

r;Sri.,Aclf*intya Kumar Benerjee, 
^‘dN/ocate, Bar Association Room No 10 
p'ftigh Court, KOLKATA.

Sir,

Sub Contempt Petition (Civil) 1.00 of 2013 at "Hon'ble CAT/Calcutta 
In the matter of Sn N.S.N.Murty VS Mr.Madhuresh Kumar & others. 
voiir Nolire doted OS 10.201 5.On! •

The appellant Sri N.S.N.Murty appointed as casual labour on 26.11.1980,! 
attained temporary status on 0i.0.1.198‘i and accorded PCR status w.e.f.j 
Oi 0'hi98'l, as per Hon'bie Supreme Coer! directives, communicated byj

(vcopy enclosed) she Srime was brought to the notice of. 
Hon'bie Members of CA'I during hearing;., ar.d accordingly Hon’bfe: CAT m thei.'i 
ordei dated 01.i2.2014, mentioned the following: I
"With regardt to the prayer seeking pay of Rs. 1400-2300/- w.e.fl 
OX,01.1986, as it seems that applicant's claim may be a genuine ohei 
the applicant may prefer a representation to the authorities within a 
week of receipt of this order, and the said authority upon receipt of the 
same shall issue appropriate order granting benefits of Rs. 1400-2300/V 
from. 1.1,1986, if admissible to the applicant in terms of the order 
passed in the O.A., within a period of one month from the date of receipt, 
of a copy of this order. In case the applicant is still aggrieved he shailsbe 
at liberty to revive the Contempt Proceedings on oral submissions".

CPO/GRCs letter o

The contents were mentioned, explainer; to the appellant Sri N.S.N. Murty. The 
payments were made and Sri N.S.N.Mmnv acknowledged this office letter dated 
dated 03.02.203 5. satisfied and till date the appellant has.not submitted .
wnf!en representation a.t DvXEtc/CpnTvSKP iTfico, as advised by the HOn'Fe 

____________________________. ‘ _____________________________________________ —

r-ion'hii.: CAI woe it's order dated w, bb.M; rb dropped the CPC. taking 
Dy.Cu 1:./Con/V^KP's lettei dated 0.3.02 30 i. c on * coord. j

It :s also to rhencion here that £as-t Coast railway filed ;t h er e s to re ■-••ap p i1 r' ^ t i o n 
■'CAN NO 4744 vl 2014 and Section-5 application CANdNS3sUA9"of l6\4 .n the 
Tmatter’WPCT 20: of 200? at the High Court./K-olkata.- • ••'' il- '-

.. Thanking you
Yours faiMfully,

(N .PAPA-RAO) I
air

In view; of the fact that no representation has been preferred by the5.

applicant pursuant to the leave as granted by this Tribunal in the earlierjCPC

ISIo. 100/2013, which is admitted the Id. counsels for the petitioner at the bar,

we drop contempt proceedings out of the CPC, 241/2015 and with1 the

consent of both the parties grant liberty to the petitioner to prefer

appropriate representation to the authorities if still aggrieved with]non-
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compliance of the directions of the Tribunal passed in the O.A, within 4 weeks !«

:

from the date of receipt of copy of this order. *.!

I

In the event such representation is preferred, Id. counsel for the alleged:!

contemnors assures that the same shall be considered in accordance with law

and in the spirit of the orders passed in the O.A within a period of 3 months

from the date of receipt of such representation.

6. With this, contempt proceedings are dropped. Notices issued, if any, are

discharged.
: \r

(Nandita Chatterjee) 
Member (A) |

(Bidisho Banerjee) 
Member (J)

ss 5

1;

i

•I1

t

i

i

j

:

i

J

I

j


